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g CENTR.AL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH, GUWAHATI

0O.ANo. “1_68 of 2009

N - Date of Decision 27.08.2009

Sri Haradhan Das v .
e iteteeeesesesssessessesnssessesevaaseavassesitarassraranetensinsaane seneditiiees Applicgm/s
Mr. G.C.Phukan o :
teeeeemeseesstesneassesinserereananssrasienatas Leverresanosersencadenanses Advocate for the
o - Applicant/s
--- Versus - _
U.O.IL & Ors.
.............................................................................. Respondent/s
Mr.M.K.Boro, Addl. Standmg Counsel1 +
.............................................................. ceersrenenesnessAdvocate
: forthe Respondents
CORAM

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN
MR. M. K. CHATURVEDI ADMINISTRATIVE MEMBER

(ol

1.  Whether reporters of local newspapers may be albwed Yes/ NS~

'toseethedudgment? L i
2. Whether to be referred to the Reporterornot? /‘Les/ No‘/
3.  Whether their Lordships wish to see the fair copy . _Yes/ N6~
of the Judgment ? ‘ :

Vi irman/Member (A)

1
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CENTRAL ADMINISTRATIVE;TRIBUNAL,_GUWAHAT; BENCH
Original Application No.168 of 2009
Date of Order: This the 27™ Day of August 2009.

HON’BLE MR.MANORANJAN MOHANTY,VICE-CHAIRMAN
HON’BLE MR.M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

Sri Haradhan Das,

S/0 Late Jaladhar Ch.Das.

01d SSB Watt.Gohour Tinali

Chimpu P.0.R.K.Mission ! :

District Papumpara (Arunacha1 Pradesh) .- _Applicant
PIN-791113 = R : P -

By Advocate Mr.G.C.Phukan, Mr.R.S.Thakur. Mr.S.K.Singh .
-Versus- S ‘.

1. Union of India
Represented by the Secretary, .
Ministry of Home Affairs .- M
Govt. of India : I
New Delhi-110001 =
H
2. Joint Director/E '
Intelligence Bureau - |
Ministry of Home Affa1rs)
Govt. of India
New Delhi-110002 . -

3. Assistant D1rector/E‘
Subsidiary Intelligence Buréau Y
(Ministry of Home Affairs) - .
Govt.of India, Itanagar—791113 Y

4. Assistant Director
Subsidiary Intelligence Bureau
(Ministry of Home Affalrs)
Govt of India
Siliguri i
PIN-734401 = = . = = L. .. Respondents"

By Advocate Mr.M.K.Boro, Add1 C -

Standing Counsel
<f>



ORDER(ORAL

0.A.NO.168 OF 2009 .
27.08.2009 .

Applicant, an Upper 'D'ivision C'Igrk in Service of
Subsidiary Intelligence Bureau, having faped an order of
transfer (from SIB/Itanagair ~to © SIB/Siliguri) dated
30.01.2009, addressed a representation (on 15.93.2009) .to
the Joint Director/ IB Hqrs/New Delhi to the foﬂowing
effect:-

“with due regards, I am to lay
. - the following few lines for favour
_of your kind consideration please.

2. Sir, I have been transferred
to SIB, Siliguri vide your Order
No.?/EST/CV/2004(31)-1554-63 dated
30-01.2009.

3. Sir, my wife is a patient of

' Gyne is under going treatment of
shri Abony Roy, Doctor who s
attached with Gohpur Civil
Hospital, Assam (Gohpur is located
30 Kms far away from our office).

4. In view of the above
circumstances, I may kindly be
retained at Itanagar till the '
recovery of my wife.”

2. During pendency of the above said representation,
it is alleged, office order dated 12_.08.2009 was issued by
the Assistant Director/E of SIB/Itanagar; relevant portion
of which reads as under;-

“Consequent upon his transfer from
SIB, Itnagar to SIB Sitiguri,Shri’
Haradhan Das, UDC (PIS No.123000) -
stands relieved of his duties from
SIB, Itanagar . w.e.f,
31.08.2009(AN) with directions to

]

report fo duty to Assistant ,p
Director/E,SIB Siliguri y;
D
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ava'l'hng the adm1ss1b1e Jom'mg
time.. - ﬁ o )

" v..-37+.oA wcopy - of: the - above noted relieve order dated .

.12.08.2009 was ‘served on the Applicant with the following: ..

s TASTPUCTIONS T = TR

t
v

-‘?

nv!"

S

“7. Shr1- Haradhan- Das, UDC-» )
“Itanagar:_ He is requested  to.’

surrender - his- Ident1ty card -etc.

‘“and submit clearancé”. cert1f1cate ";;

before proceedmg on <transfer.’ i
g

.t Toheg

i w4 el et Apphcant addressed another repreisentanon (on

LT e, e “ ’:‘.t»:

io=20.08. 2009) to. the Ass1stant D1 rector/E of SIB/Itanagarx to* u%

+--the following effect:--..

e

}J

.
Do e e b

“Most: respectfuﬂy, -1 beg:to lay s
“'the .following few,1ines for favour
- of - your. kind cons1derat1on p1ease

2. Sir,- earlier I- have been

'-.-_",transferred to SIB; Siliguri from .°

- . .order , No. 7/EST/CV/2004(31) -1554-63

SIB; Itanagar and- released on 31- .

7- 2005 "I .joined at SIB, Siliguri =

on 23-08 2005 and. after: ecompletwn

of 2. years 10 “months, - I again

transferred to Itanagar and Jmned ,u "

_at 'SIB, Itnagar on “3-11-2008" and '’
" after... completion.. of.. 3 _months, '. b.f,

again- I have been. transfer. backed o

“to  SIB, Siliguri  _from' _'SIB, e
.-Itanagar:- ‘vide -IB Hgrs,-.New De'lln

PORNSE

.« < dated.. 30-01-2009. and . s1m1"lar1y B G
" have ‘been releaséd “on °31-8- 2009 N
.. vide- your sorder .No. 11/3/2008-EST—~
- 5802 dated -12-08-2009.- -,

‘Gyne is ‘under going. treatment’ of

Y
" ﬂf

]

o %{'

3. S1r, my wife is a pat1ent of

T

Shri: Abony Roy, :Doctor - who

f“:."attached with™_“Fohpur - Cwﬂ
- '--»Hosp1ta1 Assam(Gohpur is- ‘Iocated -

30 Kms. Far away from our office).

© - 4. Under - -the - above k

" transfer (4 times transfer withij

._»_’_c1rcumstances,w~I ‘am mnot: in a
position. to  shift my famﬂy again
to. Siliguri. . Due. - frequent
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4 years from 31-07-2005 to 31-8-
2009) I could not continue her
treatment. ,Now I desired to stay
at Itanagar till her treatment
overcome. .

5. So it is therefore, earnestly
submitting my passionate plea to
re-consider the decision and I may
kindly be retained here in
cancellation of my release order
so that I «can continue of wmy
‘wife's treatment at Itanagar and
if possible my transfer order may
kindly be treated cancel.

5. Being aggrieved by the abovg actions of the
Respondents and without hearing from the Respondents (on
his representation) the - App‘h'mcant. has approached this
Tribunal with the_present,Origina’l Application filed under
Section 19 of the Administrative Tribunals Act, 1985;
wherein he has prayed as under:-

i) “To set aside and quash the

impugned transfer and release
order of SIB Head quarter under

endorsement No.7/ESTT/CV/2004(31)-

1554-63 dated 30.01.2009 with an

“order to release the applicant

w.e.f. 31.08.2009 issued by

Asstt.Director/E  SIB. Itanagar,

Annexure-4 and 5.

ii) To direct the respondent
authorities -+immediately to stay
the <impugned transfer and release
order indicated in the Annexure-4
& 5 aforesaid.

iii) Cost of the Application
and/or '

iv) Any other reliefs to which the .
Applicant is entitled under the -
facts and circumstances-. of the
case and as may be deemed fit-and . -

proper by this Hon’'ble y}/
' 2



ass a reasoned order by end of Se tember - 9 an ti
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6. Heard Mr.G.C.Phukan, ‘:lég.t;ned'; counse;l appearing for .
the Applicant, and Mr.M’.K.Boro,” learned | Add1.Standing
Counsel for the Govt. of Indié (to whom 2 copy of this
Original Application has already been supplied) and pefused :
the materials placed on record. |

7. Transfer is an incidence of service. ‘who should be
postgd where’ is within the d'i,scret'ion of the authorities

in Control of the matter. This Tribunal, not being thg

Appellate authority over the Respondents, should ordi narily

not inferfere in the matter of transfer and posting. But 1in -
the present case, we find that the Applicant has been asked
to face transfer within six-months. He represented to his
authority pointing out the health problem of his wife.
Despite that he has been asked to be‘ relieved on coming
31.08.2009. ‘Redressal of _grie_vahces (representation) of
the member of the staff, at the earliest opportunity’, -
being a healthy personnel management, the Respondents ought
to consider the grievances of the Applicant (as ra'ised"in |
his representations) at an eaﬂy da;e.

8. In the above premises, ‘we remit this matter to the

~ Respondents (especially) to the Respondent ‘No.2) requiring

them to consider the grievances of the Applicant (as raised

in_his representations & in this Original Application) and

1

then. the above said orders dated 30.01.2009 and 12.08.2009

shall remain in-operative. -

9. With above observations & directions, this case stands

di sposey
D
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. 10.- Send” copies of . thisvorder to the Applicant and the
b - I T G S A R s E - :

- - Application as a ‘j'r"e"'rf-esenta’ition.v'-%to_»‘t'_he ‘Respondents) of the

Apg}] icant, __'Free ;gqp__‘i,es_‘;_oﬁ,,‘"_ __t_‘h#i_s_,_;;;grdep_;be ‘g."l”s‘q_ supplied to

- ADMINISTRATIVE MEMBER . . "~  VICE-CHAIRMAN

_Respondents. (along _ with: the ,cotiiES—

. the Advocates of 'bgt‘l;’jpa_rt:j es. o ot

,.‘,‘f’f' th'ls » Original

RTLR -4

(M.K.CRATURVEL) ~

~ Application) _in 'the address given in  the O.A. The

.....

i

uld f"-ftre‘a;tif»fthe' i‘zfgonies; _of - this Original

o
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
o AT GUWAHATI
0.a. no. 768 /2009
Sri Haradhan Das
.. Applicant
~Versus-
Union of India & Ors.
...... Respondents
SYNOPSIS
This original application is filed by the
applfoant against impugned transfer and release order
dated 30.1.09 and 12.8.09 respectively for the direction
to the Respondents to cancel the transfer and reiease
order and for stay of the impugned order. .
The applicant is EES_in the department of
$IB, Itanaocar. The applicant Joined in service in the

PR

department as LC in 1991 at Tezpur from where he was

transferred to Itanagar. That within & short time on
28.6.2005 the applicant was transferred to Siliguri. And
a%ain from Sili%uri he was transferred to Balur%hat on

h/ ) . e —————— e e
31.10.2005% and from Balurghat he was again transterred
'_—__/—P—\

to SIB Siliguri. And a%ain from Siliqpri he was trans-—

ferred to Itanagar on 3.7.2008. At Itana%ar he was

working,without any complain aqainst him but from Itana~-

gar there is another order dtd. 12.8.2009 for his trans-
N ——— e
fer to the Siliguri and as shown in the order concerned
R

he 1s released from Itanagar w.e.f. 31.8.09. This kind
) . -— -

Filed
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of transfer of the applicant from one place to another

without any just cause makina his to suffer from.all the

troubles of transfer and for such transfer the appli-

cant’s wife has not been able to get proper treatment

for her %enea;oaioal problem. The applicant has suomit-
ted the representation for stay before the respondent
authority but they did not consider. This is respect-
fully submitted this a man holdina clerical post does
not deserve transfer unless the same is‘ for public

interest. Hence. the present applioation.

Filed bvy: \9kgu$§
288

Advocate

~
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24.12.2004 8& : Transfer and release order and transfer

LIST OF DATES

ut i

28./6.2005 from SIB. Itanagar to SIB.Sili

Annexure - 1. Page- {L

31.10.2005 : Transfer order from PRC,. Sili%uri to
Balurghat Annexure - 2. Paq@é 12
3.7.2008 : Shri Haradhan Das. UDC is transferred

from SIB Siliguri to SIB Itanacgar.

Annexure - 3. Pa%ew1%

30.01.2009 : Shri‘Haradhan Das. UDC is transferred

from SIB Itana%gr to SIB Siliocuri.
Annexure - 4. Pa%ew\é

12.8.2009 : Transfer from SIB Itanagﬁr to SIB.

Sili%uri. Shri Haradhan Das. UDC Stands

relived of his duties from SIB Itanagﬁr
w.e.f. 31.8.09 - Annexure - 5. Pa%eutS
-

15.3.2009 = The applicant submitted the advance cobv

of reoresentation before the Joint

—

Director. IB. Govt. of India. New Delhi
Annexure - 6. Pagewig
21.8.2009 - The applicant has submitted the

representation before the Assistant

Director/E. SIB Itanacar.
Annexure - 7. Pagew11
22.8.2009 : » Medical Certificate prescribed by
Medical Officer - Annexure — 8. Pa%emjg'

Filed by:

Lol
. ﬂ |
-'””’fiéjrﬁiqug&%f\
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
AT GUWAHATI '
0.a. No. [ 68 s2009
Sri Haradhan Das .. Applicant
~Versus-

Union of India & Ors.

......Respondents
I NDEKX
SL.NO. PARTICULARS . | PAGE NOS.
1. Application {40 9
2. . Verification to
3. Annexure - |1 1
4. Annexure -~ 2 » | ‘1i
5. : Annexure - 3 , {3
6. ‘ Annexure - & 14
1. Annexﬁre - 5 {5
8. | Annexure - 6 7
9. Annexure - 1 | . i
10. Annexure - 8 T

Filed bv: @@%&ﬁ&%
Advocat

g
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI pENCH

Tribunal Act. 198%),

0. A. NO. féS’ /2009

Sri Haradhan Das,

AT GUWAHATI
(An application under Section 19 of the Agministrative Qig

/0 Late Jaladhar Ch. Das.
0ld SSB Watt. Gohour Tinall.
Chimpu. P.0. R.K. Mission.
District Papumpara(Arunachal
Pradesh) PIN - ?911!3;/
.- Applicant
~AND -~
‘T: Union of India.
represented by the Secretarv.
Ministry of Home Affairs.
Govt, of India.
‘New Delhi-110004
2. Joint Director/E
Intelligence Bureau.
(Ministry of Home Aftairs)
Govi, of India.
New Delhi-110002~
3., Assistant Director/E
Subsidiary Intelli%enoe Bureau.
(Ministry of Home Affairs)

Govt, of India.ztanagarw791133.
o~

Contd..P/~
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;yhéﬁjtqriﬂa 4. Assistant Director/E ;
. Subsidiary Intelligenoe Bureatu. _ ‘

|

% |
\ veopaf 2909 L2
i,

|

KMinistrv of Home Affairs)
Govt. of India.
Sili %um PN — }%UQOL

. Respondents

1. PARTICULARS OF THE ORDER AGAINST THE

APPLICATION IS MADE:

This is én order dated 31.1.09 by the éespondent
No.2 vide Annexure-4 transferring the applicant from
Itanacar to Siliguri. The applicant has been ordered to
he released with effect from 31.8.2009 vide. Annexure-5
by the Asstt. Director/E.SIé. Itanagar. The applicant
challenge the above order as the same are malafide and

" motivated.

2. JURISDICTION OF THE TRIBUNAL:
The applicant declares that the subiect matter of
the instant application is within the Jurisdiction of

this Hon ble Tribunal.

3. LIMITATION:

The applicant further declares that the
instant application is filed within the limitation
period prescribed under Section 21 of the Central Admi-

nistrative Tribunal Act. 1985,

Contd. .P/-



CentraJ‘Ad

g

rs 24 AUG 20p9
4. FACTS OF THE CASE:
(i) That the applicant is a citizen of India and

permanent resident at the above address and as such he
is entitled to all the riahts both fundamental and
others provided under the Constitution of India and also
to all other ri%hts. provided under other statutes and

the rules inforce in the countrvy.

(ii) That the applicant belongs to S.C. commuyni ty
which is a reserved community in the State of Assam. He
joined as an Office Assistant in the office of the
Subsidiary Intelli%ehce Bureau (SIB) at Tezpur in the
year 1991 and discharged his duty regularky to the

satisfaction of all concerned.

(111) That while the applicant was in the service
at Tezopur as aforesald he was transferred to itanagar
from where he was acain transferred to Sili%uri vide N,

4/ TP/CV/2005(9)-18478-555  dated 24.12.2004. aasihg on

~concerned  officer namely Deputy Director w.e.f.

28.6.2005 vide No., 26/E/91(1)-4454 of the above date.

The copy of the order mentioned above 1s

annexed herewlth as Annexune—i.

Contd. .P/-

ministraﬁve’l‘ribuna!
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(iv} That acoordiﬁalv the applicant proceeded to

: Siliguri and joined there as per direction of the office

concerned.

(v) That the applicant begs to state that while
he was.at Siliouri, he was again transferred to Balura-
hat where he joined on 2.11.2005 1in compliance with the
order dated 31.f0.2005 iscued by. the Deputy Director
vide No. .1/Estt/2005(36)-Z481. '

Thé copy of the order relatina to the trans-

fer and doininag at Balurghat is annexed

herewith as Annexure— 2.

(vi) That the applicant states that he was at
Balurghat from 2.11.05 and then he was again transferred
from the said place to Iténagar vide order dated 3.7.08

communicated by No. 7/EST/CV}9?(3)—Yl203w1121a.

‘The copy of the above order is annexed here-

with as Annexure -— 3.

(vii) That as per order the applicant ioined at
Itanacar but again by an order dated 30.1.2009 he was
transferred from Itanacar to Siliguri. For doinino at
siliguri he has been ordered to be released w.e.f.
31.8.09 vide office order No. 461/09 dated 12.8.09

jssued by Asstt. Director/E of the department concerned.

Contd..P/~-

e
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The copy of the order dated 30.1.09 and re-
leased order dtd. 12.8.09 are annexed here-

with as Annexure - 4 & 5 respectively.

(viii) That the applicant begs to state that for bhis

repeated transfgr in the above manner from one place to
another, he suffers immensely. For his transfer in the
above manner his wife even could not get prooer treat-
ment for her genealogical problems. Against the reneated
transfer the applicant made representation but the same

have been simply i%nored.

~ The copies of the representation dated
15.3.09 and 21.8.09 are annexed herewith as

Annexure - 6 & 7 respectively.

(ix) That now the condition is such that if again
he is to move from Itanagar to Sili%uri there'would be
heavy tall on the health of his wife. The aoolicant
would also suffer the pang of freaouent transfervif he is
compelled again to proceed to Siliquri as indicated in

Annexure - 5 above.
The medical certificate relating :to the

applicant’s wife 1is ~annexed herewith 3s

Annexure-8.

Contd. .pP/-~
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(=) That the applicant begs to state that within

a short period of time be%inning_from 2005 to 2009 he

has been shuttled from one place to another without anv
just and valid reason.

It is respectfully submitted that the reason
for such type of transfer of the applicant 1is never
expressed in any manner. To his knowledoe he has done
nothina for which he should-be so treated. From the
conduct of the authority in the department. the apoli-
cant is bound to believe that there is malafiditily in
the action the authority in the department.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:
1. For that within a short time becinnina from
2005 to 2009 he has been shuttled move then once from

one place to another without any Just and valid reason.

Z. For that for the freguent transfer the appli-
cant has suffered mentally, physically and Tfinancially.
Due to such transfer his wife even cannot get appro-

priate treatment for her ailment.

3. For that from the facts and circumstances
narrated above it would definitely indicate that every
transfer order is a motivated oné with malice. In other
words such transfer order is nothing but arbitrary and
malafide which may be interfered with by the Hon'ble

Tribunal. This is respectfully submitted that the appli-

Contd..P/-
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cant 1is entitled to fair dealinos from the emoloyer,
But  in clear violation of the mandate in Article 14,
19(1) (0} and 21 of the Constitution of India, said order

have been repeatedly passed.

4, For that due to the conduct of authority of
the department there has been a clear violation of the

princinle of natural Justice.

5. For that there is no procedure or the rule

which Dermits such type of transfer order of a clerk
without anvy rhvyme and reason. Out and out the transfer
order 1is nothino but malafide which may be order to be
cancelled by the Hon'ble Tribunal. The transfer orders

cannot be claimed to he for public interest also.

6. For that the applicant submitted representa-

tions before the concerned authoritv.but the authority

did not consider the same and as such the Hon ble Tribu-

nal would be pleased to set aside and quash the impugned

order as indicated in Annexure - &4 and 5.

7. For that the applicant braved for cancella-
tion of the transfer order but instead an order is
issued that he is réleased 'from Itanagar w.e.,f., .
51.8.09. If the release order given effect to the appli-

cant would suffer 8reat injustice. Such a fre%uent

transfer from one place to another would aﬂain affect

Contd..P/—
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the position of the applicant with severe conseguences
even. This being so the applicant again approached the
authority concerned for justice but the same has Dbeen
denied and hence this application for appfooriate re-—

lief.

6. DETAILS OF REMEDIES EXHAUSTED:

That . the apolicant declared that he has no
other alternative remedv then to-oqme under to bprotec-
tive hands of this Hon bleé Tribunal for cancellation of

transfer and release oa*ders.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY COURT OF TRIBUNAL -
The humble applicant further declares that
no other case has been preferred for the relief souoht

anvywhere.

8. RELIEF SOUGHT FOR:

Under the facfs and circumstances stated
above . the applicant humbly and respectfully pravs that
the instant application be admitted, relevant records be
called for and upon hearing the parties, or the cause
.or causes that may be shown. be pleased to grant the

7

followina reliefs to the applicant:

i

i) To set aside and quash the impugned transfer and

release order of ~IB Head quarter under endorsement No.

Contd..P/-

22
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7/ESTT/CV/2004(31)-1554-63 dated30.01.2009 with an ofder
to release the applicaﬁt w.e.f. 31.8.2009 issued by
Asstt. Director/E SIB. Itanagar, Annexure-4 and 5.

ii) To direct the resoondenﬁ authorities 1immediatelv
to stay the impugnéd transfer and release order indi-
cated in the Annexure-4 & 5 aforesaid.

iii) Cost of the application and/or

iv) Any other reliefs to which the applicant is enti-
tled under the facts and circumstances of the case and
as mav be deemed fit and proper by this Hon ble Tribunal
9. INTERIM RELIEF PRAYED FOR:

Pending disposal of the instant application the
applicant pravs for an interim order directingv'the
respondent authorities to stay the impu%ned transfer
and release order dated 3i1.8.09 indicated in the Annex-

ure- 4 & 5 and/or pass such further order/orders as this

" Hon’ble Tribunal fit and prover.

10. PARTICULARS OF THE POSTAL ORDER:
Indian Postal Order No. 239 & HZQQY}

Date : 24~ @ ~20°9

Issuina foicer ' : Guwahati GPO

Pavable at : Guwahati. GPO .
11. LLIST OF ENCLOSURES:

An Index'showin% the partioulars of documents

is enclosed herewith,

Ehpafionn ier - 2,
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VERIFICACTION

1, Shri Haradhan Das son of Late Jaladhar Ch. Das ,resident of old SSB Watt,
Gohpur Tinali , Chimpu, PO. RX.Mission Pin 791113, Dist. Papumpare, Arunachal
Pradesh to solemnly hereby affirm and declare as follows:-

That I am the applicant in the accompanying application and I do hereby verify
and state thet the statements made therein are true to the best of my knowledge, belief and

information.

And 1 sign this verification on this 2 Aythe day of August, 2009 at ‘
Guwahati.

Place. Sluda l'&g“ .
Date.. 2£.|08126°9 iifan Aen

Signature.
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" OFFICE ORDER NO. 4~ ' /2005 e
— , | Mf* o
wet: 1. IB,Hars. N. Dethi Orderissiied under endorsement 4 >
- No.4/TP/CVi2005(9)-18478-555 dated 2. 12/23&,
2. SIB, Itana arOO No. 53212005 issued under enoorsement
- g - f{,b‘" td eARA
nse quent_r;luoon hie tra'nsfet_from SIB, Itanagar to SIB Smgun and
/ ' , -Ttandgar wzth effect-from the afternoon of
han Das, LDC(DIS §0.123000) jomed 'SIB, Siliguri on
2. “is Jommg tire. and leave is reguiarized as foxtows
0 12 day" Jommg time w.e.f. 01-8-2005 to 12-8¢ 4005
i) 10 days- Earped Lea\le w e.f, 13-8- 2005 to 22-8-2005.
3. O~ joining at SIB Smgnrl Shri Das, LDC is-granted fonowmg pay and
aiiowannes with-effect from the forenoon of 23-08-2005. Ceniraui\dmamstrﬁ'uﬂr una
17
Basic Pay B Rs.3200/;, p.m. in the pay scale Rkl | AR
| .+ of Rs.3050-75-3950-£0-4520/- |
RS | ‘ 26 AUG 2009
DA/TRt./ -~ Under Centra! Govt. rate, .
. Othar Aliow. , Guwahati-Bench
HRA | .- . State:Govt:(WB)-rate as per option QIR g
: ---='-exerc15ed by him. . - : i
loining time - . .Asper ‘-EP,C""('enc.osed o
& L=zave period e
Pay & Aliow. - O/'ZA‘J
,('* ’—-‘" ~— *—- ’
al O\ Deputy Director
No. S.1/Estt/2005(35) | %69
Subsidiary Inte;n.ger.ce Burea,
(Ministry of Homa Affairs),:
“Government of India,
Siliguri
_, :
02.'0. 0. Book, Sib St'hgur SR o R '
03. ADs E/G/CC V/ACR[Ccmputer Ceﬂ IB qus New Demi
04. The a ector/E, . SIB, Itanagar -
05.7 ‘ector/E SiE, Koikata.. . -
,Q,A'S‘o oo 067 » Siliguri’ (2 cps) His LPC. Is also endosed

—l- ~ AMNEXURE -1

in original. :
'ACR -*"GPF/IBRF/:B;NGO SIB Smgun
08 F/I"o SB/ES*t/ZOOS(Z)

Npg-2508G5
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///%éjgéy/ Restricted

Shri Haradhan Das, UDC (PIS No. 123000) is transferred from
SIB Siliguri to SIB 1Itanagar with immediate effect.

<

Sd/~-
(A.K. Mishra)
Deputy Director

No. 7/EST/CV/97( )*-'\\9@?5*“\\9\\\%

Intelligence Bure
y (Ministry of Home Affairs)
,.er/gf’ Government of iIndia

i New Delhi, the '
J! B *E§C&$¢E§
. ) ""/-ﬂ )
£ORY to: Central Administrative Tribunal
1. JDs SIBx: Kolkata/Itanagar &thzgﬁ A
2.Dp/E, IB Hgrs. ' - '
3. ADs: ACR/PIS/G/CC, IB Hgrs. _ , 74 AJG 2009
4. ADS SIBx: Itanagar/SiligurL//// .
5. PF of shri Haradhan Das, UDC , Guwahati Bench
6. BOB/OOB ' TR TS

qufzc% : éection Offiégj%iL

No. S.3/Estt/2008(2)- /'7?'0
Subsidiary Intelligence Bureau,

(MHA) , Government of India, | '_ [(f)dajégg

Siliguri Dated, the

. Copy for information and necessary action to.:-

01. Shri Haradhan Das, UDC, SIB, Balurghat.
0 The DCIO, SIB, Balurghat. :

S/p o %j\\ 'i (__“uu )
M ¢ @S\'\A\f\é&é {7 e‘\”éifibn Of:t:n..(::er/la
- @qw @9’%
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SIB, ITANAGAR -« /1%—7 ‘.‘:;_
Estt. Branch - <

p R
Diary No..,........ 2005 .
Date..... 4)/"’/“7 ......... |
” Restrlcted
ORDER

Shri Haradhan Das, UDC (123000) is transferred from SIB
Itanagar to SIB Siliguri with immediate effect.

sd/- .
. (S.S. Sidhu)
Joint Director

No.7/EST/CV/2004 (31) - 1S7S41 -6
Intelligence Bureau

(Ministry of Home Affairs)
Government of India

New Delhi, the 20lo| \oq

>

. JD/E, 'IB H T

- JDs SIBx:{Itanagar) Kolkata.
. DD, SIB Siliguri. '

1

2

3

4. ADs: ACR/PIS, IB Hgrs.

5. ADs SIBx: Itanaga Siliguri.
6

. BOB AﬁM£E§VLﬁ
o le,
\\S'}X <7 . (S.K. Sahoo) 2|
.:5 . \\g)/// ' ' Section Officer
QA

¢ t Thbuna
C&’ntral Admams't;; :\;

/ 24 AUG 2009

74

N ' hati Bench

("{D/V | Guwﬁa a
’ 1223
g v > A »\/b

Q‘b
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X OFFICE ORDER NO. _16//99 _ DATED 12195/

-5 ANMEXUV-E L

o

Hgrs. order under endorsment

No. 7L__sttt_/CV/2004 31)-1554-63 dated 30 01.2009

| Central Administrative Tribunal

asvhmhm T

26 AUG 2009

Guwahati Bench
RCIRIE

Copy t.o'

Consequent upon h|s transfer from SIB, Itanagar to
.SIB Siliguri, Shri Haradhan Das, UDC (PIS No. 123000) stands
_relieved of his duties from SIB, Itanagar w.e.f. 31.08.2009
(AN) with directions to report for duty to Assistant Director/E,
SIB Siliguri after 2availing the admissible joining time. :

| '__sog*
Assistant irector/E

, No 11/3/2008 ESTT- (E‘C)’L
Subsidiary Intelligence Bureau
(MHA), Govt. of India
~Itanagar
Dated, the - i'fﬁ 2 8

. The Deputy [)trector SIB Slllgurl

. The ADs (CV) & (ACR) 1B Hqrs. New Delhi. |
. The Jt. Deputy Dlrector/Tech MF, IB‘Hqrs. New: Delhu

. The Sr. AO, RPAO (IB), Shullong
. The Sectnon Officer (A), SIB, Itanagar: His lPC may pleaqe |

'be' sent to AD/E, SIB Suhguru

1
2
3
4. The Assistant. Director/E, SIB, Slhgurl
5
6

i Haradh;an Das, UDC, Itanagar: He is requested to
surrender his Identlty card etc. and submlt clearanc
certificate before proceeding on transjer\__

\\

W

8. The SB CeII/ACR /OO0 Book/E. Llst/PF SIB, Itanagar

Assistant ire‘&ﬁé?jéy

S/\@M Qfl\f & eg\%/o‘
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s J
A duan e T \o)’
To ' - iCentral AdfninistmtiveTﬁbunak
The Joint Director/E FHAT v e |
IB Hgrs.. New Delhi
24 AUG 2009

Guwahati Bench

Sub:- Request for retention

Sir,

With due regards, I am to lay the following few lines for favor of your kind
onsideration please.

2. Sir, I have been transferred to SIB, Siliguri vide your Order No-
7/EST/CV/2004(31)-1554-63 dated- 30-1-2009.

3. Sir, my wife is a patient of Gyne is under going treatment of Shri Abony
| Roy, Doctor who is attached with Gohpur Civil Hospital, Assam (Gohpur is
Jocated 30 kms far away from our office).

4. In view of the above circumstances, I may kindly be retained at Itanagar till
the recovery of my wife.

Thanking you Sir,

Dated - 1 5:;-2009 Yours faithfully,

G

(HARADHANDAS)
UDC
SIB, Itanagar

QQS\\A%&A Cééf

)cﬂ
KO\M Sl Wp&b
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To . stt Br anch <
The Assistant Director/E mé;‘y No,::
SIB, Itanagar C DAreOWw }5// g 8/ ‘*éz‘ 7

Sub:- Request for retention at Itanagar in cancellation of my
release order as well as transfer order

Sir,

Most respectfully, I beg to lay the following few lines for favor of your kind
consideration please. .

2. Sir, earlier I have been transferred to SIB, Siliguri from SIB, Itanagar and
released on 31-7-2005. 1 Jomed at SIB, Siliguri on 23-8-2005 and after completion
of 2 years 10 months, I again transferred to Itanagar and joined at SIB, Itanagar on
3-11-2008 and after completion of 3 months, again I have been transfer backed to
SIB, Siliguri from SIB, Itanagar vide IB Hgrs., New Delhi order No-
7/EST/CV/2004(31)-1554-63 dated- 30-1-2009 and similarly 1 have been released
on 31-8-2009 vide your order No-11/3/2008-EST-5802 dated- 12-8-2009.

3. Sir, my wife is a patient of Gyne is under going treatment of Shri Abony
Roy, Doctor who is attached with Gohpur Civil Hospital, Assam (Gohpur is
located 30 kms far away from our office).

«4.  Under the above circumstances, I am not in a position to shift my family
again to Siliguri. Due to frequent transfer ( 4 times transfer within 4 years from 31-
7-2005 to 31-8-2009) I could not continue her treatment. Now I desired to stay at
Itanagar till her treatment overcome.

5. So it is therefore earnestly submitting my passionate plea to re-consider the
decision and I may kindly be retained here in cancellation of my release order so
that 1 can continue of my wife’s treatment.at Itanagar and if possible my transfer
order may kindly be treated cancel..

tral Admm*slnia el nhunal \

x’ﬂ

Thanklng you Sir, "ﬁﬂ gyTETHE T

Dated - pf’?ﬂ (QW o UG 2009 Yours faithfully,

Guwahati Pench %
S oIt .

YZ 31 .
\%M%e\f} R ———THARADHAN DAS)

3 uDC
s o .j/(\\s\\/‘” SIB, Itanagar



. o ANmEXURE- B

QJ‘ - 48 -

" 2r. ABANI ROY wmsss © : 243178
. N GOHPUR
sr. M. & H.0. GOHPUR CHC

Regd. No. 9087 (AMC) SONITPUR, ASSAM
Date .......2230RI0F

MEDIcAL CEQTIFIGTE

CQ“"'HU? teoa mrs. Sundas Dag  wip e Hardian
DNy oo beens Mer ~H1el pn 0, /{ymf/@rmlm\}o
Aente o4]03i09. Ste oo been A&#%j{y@n
M Ovaprcan Wil PI)  Qasocialed whie,
Chr. Seoncdnid] AsHnr .

Central Administrative Tribunal
WITTA R Ry

26 AUG 2009

- Guwahati Bench
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